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Title: Combined discussion on the Demands for Supplementary Grants General for the year 2000-2001 and Demands for Excess
Grants- General for the year 1997-98. (Concluded)

MR. CHAIRMAN: The House will now take up the next item — Supplementary Demands for Grants (General) and
Demands for Excess Grants. | now call Shri Rupchand Pal to continue his speech.

SHRI RUPCHAND PAL (HOOGLY): Mr. Chairman, Sir, while speaking on the 17 " August, | had asked the hon.
Minister of Finance why he was seeking to have a certain amount for arranging VRS and VSS in respect of seven
Central Public Sector Enterprises, namely, MAMC, NBCIL, RIC, TAFCO, WIL, BPMEL and TCIL. Why is he seeking
an amount of Rs.150 crore in this Supplementary Budget for the VSS?

In that case, why should he not reconsider the prayer of so many people, including different sections of this House,
the Chief Minister of West Bengal, the trade unions and others, that unit-wise study should be made? An Expert
Committee had suggested that there was a possibility of revival, if the Government could sincerely try to do it. So, |
am again reiterating the demand that these public sector enterprises should be revived and helped. It involves
hundreds and thousands of workers and their families.

| had asked a question. After the formation of the small State of Jharkhand, it seems that the Government may have
to have a rethinking in respect of Barauni Plant. Here is a Demand for additional budgetary support for Hindustan
Fertiliser Corporation, Fertiliser Corporation of India and PPCL. If that be so, | would request the hon. Finance
Minister to consider the case of Durgapur Plant also. After the formation of the new State of Jharkhand carving out
from the united State of Bihar, when you are considering it sympathetically, | would request you to reconsider the
Durgapur Plant.

There is also a provision for IISCO. As far as | understand, the amount that is being proposed is Rs.381 crore, for
IISCO to waive off the outstanding loan including interest, as a part of the package for revival of SAIL. Revival of
IISCO under Steel Authority of India — as a part of SAIL itself - has been a longstanding demand. Now, it seems
that the blast furnace has reached such a stage that an amount not less than Rs.370 crore is required immediately
for lining and construction of the already damaged blast furnace.

IISCO has got large assets; it includes its captive washery, captive mines, a good township, etc. No less than
26,000 or 27,000 people depend on it. If you add a large number of others who are depended on it, it will be more
than 40,000 people. They are depending on this unit. Members from different sections of this House have been
demanding that such a prestigious unit should be helped and revived. While replying, the hon. Minister should
clearly spell out what he proposes to have the revival packages.

Many suggestions are pending with the Government. It should consider them. This will be not only in the interest of
West Bengal, but also in the interest of the country as a whole.

DR. NITISH SENGUPTA (CONTAI): Many good suggestions have been rejected in the past.
SHRIRUPCHAND PAL : Yes. You did not apply your mind. You could have helped much more than this.

There is a provision for electronic voting machines. Electronic voting machines have been tried in different parts of
the country. But questions have also been raised about its functioning. As you know, in the Bidhan Nagar Municipal
Poll, it so happened that in one ward, it got stuck up. What happened is that the engineers from Hyderabad had
been brought. They could not explain why it did not work. Ultimately, a repoll had to be arranged.

Even though developed countries, like Japan, have made a lot of progress in electronics, they have decided not to
use the electronic voting machine. It may be because that by a prior programming, the result of the elections could
be influenced. The Election Commission is going to procure a good number of them. So, the Government needs to
convince the people of this country that there is no such possibility that by a prior programming the results cannot
be influence in favour of any party. Why is it that developed countries like Japan have decided not to use electronic
voting machines?

On the question of construction, and maintenance of roads, | would like to say that our national highways are in a
very bad shape. The Government should have a re-look on the question of construction of infrastructure. There
should be a full-fledged discussion in the House on the issue of infrastructure, particularly the national highways.

At this juncture, | cannot but mention two or three points. One is about the share market. What is happening in the
share market is a matter of grave concern to all of us. Even the business houses are saying that their business
confidence have been totally shaken. Even today, there are reports in leading newspapers that out of the study of



200 companies for which quarterly results are available, nearly fifty per cent of the companies recorded decline in
operating profit margin. Except the new economy, 23 software companies, 12 fast moving consumer goods and 13
pharma companies, all others have done poorly. Should we depend so much on the new economy? | think the
Finance Minister must be aware what the leading economist and Professor of North-Western University, Robert
Gordon, has said. Taking into account the experience of the share markets, he has illustrated that the new
economy cannot measure up to the greatest innovations of the past.

| know the hon. Finance Minister is again and again emphasising about merger of the bullockcart economy, brick
and mortar economy and the new economy, that is the mouse and click economy. | know that. But of late what is
happening? Even today's newspapers are giving a grim picture of the economy and its performance. The
withdrawal of the Foreign Institutional Investors is a matter of serious concern. | do not know it is correct or not that
nearly 1.8 billion dollars of foreign exchange reserves have been depleted. If | am not correct, | may be corrected.
Foreign Direct Investment is declining and declining in spite of all such concessions and red carpet welcome.
Nothing is happening. Although the hon. Finance Minister is trying to reassure this House and this nation that he is
committed to follow reform process, nothing is happening. The hon. Finance Minister should explain that. | do not
agree with what he says. | do not agree not only with the direction of the reforms but also with the pace, sequence
and quality of reforms. The Government are yet to explain to this country about the disinvestment process. In the
name of reforms and in the name of giving it to the strategic partners, they are actually indulging in out-right sell-out
of the firms to their competitors.

| would like to make one or two points before | conclude my speech. The first one is about the savings that are
being noticed in the past few years. The C&AG has made scathing comments, about 1998-99, about several
departments including the departments of Atomic Energy, Environment and Forests, Space, Electronics, etc. They
could not spend an amount to the tune of Rs.993.14 crore during this period. If that be so, in such a situation when
the Government has already embarked on a number of nuclear programmes and when Pakistan is equating it with
all sorts of things, for example by getting missiles and things like that - we can debate it on a different occasion -
even then the departments have failed miserably to use the money that was allotted to them. The C&AG says that
out of the allocated amount, the Department of Atomic Energy could not spend Rs. 214.52 crore, Space could not
spend Rs.206.13 crore, Environment and Forests, Rs.213.43 crore, and the Department of Non-Conventional
Energy, Rs.109.50 crore. The Minister may kindly explain to this House as to how the Government is coming out
with proposals in Supplementary Budget for PSEs so that they can outrightly sell the very good and prestigious
public sector enterprises when they themselves could not spend whatever has been given to them.

| would like to make a mention about another thing. We had raised it in the House also. In 1987, this House had
adopted the Jute Packaging (Mandatory Use) Bill, 1987, which later on became an Act. It was for the hundred per
cent mandatory use of jute packaging material for foodgrains, sugar, cement and fertilisers. In respect of cement,
there was some dilution and the provision of hundred per cent use was taken away. In the case of Urea, it was
ultimately limited to 20 per cent only. Very recently, we find that the Cabinet is taking a decision in this regard. We
had met the Prime Minister and raised this issue. We were assured by the Prime Minister that the dilution will not
take place and that it has been suspended up to 30" of September,

As you know, more than one crore of people are dependent on this industry which is concentrated mostly in the
Eastern part of India. Economy of West Bengal is dependent on the jute industry. There are about 79 jute mills in
total in the country, out of which 59 are in Bengal only. There are about 14 lakh jute producers. We find that even
after what we have said and after the assurance given by the Finance Minister, K.P. Geethakrishnan Committee on
Expenditure Commission have made a recommendation that less and less use of jute should be made to make food
cheaper. We had made a demand that the subsidy in food should continue in the interest of the poorer sections of
the people as also for the people who are on the threshold of poverty, maybe one or two points up or down. But
what we see today is amazing. The whole world is looking at it. The FCI godowns are flooded with over-supply of
wheat and rice. There is no short cut to reduce the stocks before the kharif season procurement which is expected
to commence in the next few weeks.

14.00 hrs.

The Government is trying several ways. Firstly, they have announced a drastic reduction of Rs.100 to Rs.150 per
quintal in the issue price of wheat. But the situation did not improve. Then they wanted proposals for export giving
loans and offering bartar trade of wheat itself. That also did not give any result. It shows that the Government has
no thinking at all how the people of this country can be fed. On the one hand food is rotting in the Food
Corporation. There is no off take even after slashing down the issue price and even after such proposals of bartar
trade and all these things. On the other hand, people in Orissa and in the flood affected areas are starving. The
Government owes an explanation to the nation that how is it that after 50 years of Independence, such is the
position that on the one hand there is so much of food and on the other hand the Government had no policy to



distribute it among the poorer sections of the people who are flood affected and who are affected by the natural
calamities. People have also lost jobs because of the Government policies of disinvestment and all these things.
Today, paddy prices in Bengal and many other States are coming down to such an extent that the agricultural
producers are not producing it. We have discussed it many times. Be it in Andhra Pradesh or Maharashtra or Uttar
Pradesh, the farmers had no option left but to commit suicide. In such a situation food security is in jeopardy.

Lastly, we are fast moving towards BoP crisis. | do not know how the Minister will try to assure us in this regard. He
has tried to assure even day before yesterday, maybe in Jamshedpur — where he said that they have inherited the
WTO binding and all these things because of Congress who had put their signature and that they have to bear it.
So, with self-sufficiency and Swadeshi, they are moving and the devaluation of currency and all these things will
not affect them at all. But

what will happen if the oil prices go up and up in this week? Even now the hon. Minister of Petroleum and Natural
Gas has already stated that maybe very soon they have to hike the prices of petrol and petroleum products.

Sir, steel industry is in doldrums and whatever potential we had for exports is not there now. The American
Government has complained that there is too much of dumping and that they have to settle the issue with our steel
industry. Sir, this Government is out to destroy everything. | think, if they do not change their economic policy, their
desperate and mindless decentralisation policy and liberalisation, things are not going to improve.

Sir, there is a proposal for setting up one Chair at Oxford University for Indian history and culture with an
expenditure of Rs.14 crore. There have been some other Chairs in Oxford and in other Universities of the world.
Could the Minister kindly explain what is the speciality about it? The oultfits of this Government and particularly the
major partners of this Government are out to communalise the educational institutions, cultural institutions, and
other Study Centres. These Centres are deprived of the money. They are distorting and re-writing the history. The
Minister may explain what they have in their mind about the Indian history and culture. Is it a saffronized
presentation of Indian culture? Is it a distorted presentation of Indian history or some objective history that has been
a continuous process?

That should be the focus. The Minister may kindly explain about this Chair, the quality of this Chair and particularly
what is in their mind about this.

DR. NITISH SENGUPTA : The Centre for Social Science Research in Calcutta was established in commemoration
of Sir J.N. Sarkar. But nothing has been done thereafter.

MR. CHAIRMAN : Please take your seat.
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DR. B.B. RAMAIAH (ELURU): Mr. Chairman, Sir, the hon. Finance Minister has brought the Supplementary
Demands for Grants(General). This is not the first time we are having this. This is the routine standard thing. There
is nothing new about that. It is always a problem when you prepare a Budget. Somewhere or other, there would be
gaps. This time | find that the Departments of Food Processing, Heavy Industries, Power, and Surface Transport
are having more demands as compared to other Departments. Whatever it is, today, we are planning for better
programming, financial stability, reduction of deficit finance to the maximum extent possible, and controlling the
inflation within limits. That is the main part of the subject. However, though the subject is only the Supplementary
Demands for Grants, normally on an occasion like this, | would like to speak a bit more about other items
concerning finance.

Today, we feel that the Demands for Grants for infrastructure are one of the most important items, and the Finance
Minister should take into consideration its requirements and to see that infrastructure is given a top priority. We
have been making our best efforts for the last several years but still we are not able to enjoy the fruits of the
infrastructure development - roads, power, ports and other requirements. What are the main reasons in not
achieving this? Why are people not able to invest money in this field? Maybe, there may be some constraints, which
require a longer duration for the tax concessions, financial support, and additional support from both the Central
and the States. They are all interrelated between the Centre and the States.

Look at what happened in the case of surface transport? People are willing to come but the land acquisition is a
problem. A lot of other issues have also to be settled as early as possible. Same is the case in the field of power
generation. We have come across instances where people are willing to invest in the field of power generation but
there are issues which have to be resolved carefully to see that it should be made more attractive in order to see
that gap in the field of power generation is reduced.

The development of any country depends upon the development of its basic infrastructure. If you do not have
proper power supply, you cannot develop the industry. Today, both industry and agriculture depend mainly on
power. So, | feel that the hon. Finance Minister has to give more thrust to these important areas. Then, our imports
and exports have to move faster. For this purpose, the ports have to be modernised. A small country like Singapore
can handle substantial quantity of imports and exports today very fast and they are able to do that due to the
modernisation of their ports. Here also, we need to modernise our ports with better equipment and better system of
computer operations. That is the only way in which we can move our imports and exports faster. | am sure that the
hon. Finance Minister would look into these aspects.

Sir, the other day, we have discussed as to how the funds are being utilised under various rural development
programmes. The development of the rural areas is a very important thing where we are spending a lot of money
today. In this context, MPLADS is one of the programmes which is really very useful for implementing various rural
development works. Under this scheme, we are able to utilised the funds released by the Ministry of Finance in a
much better way than they are used in any other area like irrigation, industry, education or health services. Today,
we can see that, with better controls and with better methods of utilisation, we are able to utilise the money in a
useful way for rural development. We are spending this money mainly in the field of rural development. The type of
controls that we are having now for this scheme is much better than that are there in any other scheme for which
the money is released by the Government of India. Everybody is interested in this scheme and | am hopeful that we
would be able to convince the hon. Prime Minister also to increase the money allocated to each MP for this
scheme. Now, the State Governments are also giving money to every MLA for the development of his constituency
and they give near about Rs.One crore to each MLA. Every MP has seven Assembly constituencies covered under
his Lok Sabha constituency. Though we are not asking that much money, we would request that the Finance



Minister should, at least, increasing the amount to some extent than the existing one.

Sir, earlier, the thinking was that the utilisation of money under this scheme was very poor and an amount of
Rs.1,800 crore is lying unutilised. This was mainly because there was no proper understanding between the District
Collectors and the officers of the Central Government. Of late, we are conducting a number of meetings where they
could have a lot of interaction between them. Recently, we had a meeting of all the District Collectors of Southern
States, officers of the Central Government and the Members of Parliament and in that meeting we realised as to
what are the constraints that are coming in the way of utilising this money. Now, after taking proper action, within six
months we have been able to release an amount of Rs.1,844 crore. So, there is a tremendous scope for the
utilisation of funds properly for rural development under this scheme. | hope that the hon. Finance Minister would be
able to give us additional funds for utilisation under this scheme.

Sir, every now and then natural calamities like cyclone or drought occur in our country. So, the allocation under the
National Calamity Relief Fund should be increased substantially, because every time, we find that not enough funds
are there and the affected people do not get proper relief. In fact, the funds under MPLAD Scheme were also
utilised for providing relief to the people who were affected by natural calamities. We have used this fund for
providing relief to the people because we felt that it was very important to do so. So, | am sure that the hon. Finance
Minister would be able to give us more funds for this scheme.

Sir, agriculture is the backbone of this country. More than 70 per cent of the population of our country lives in rural
areas and they mainly depend on agriculture. There are two aspects here. One is, with the Green Revolution, we
have been able to improve the production of rice, wheat and sugar in our country. The other thing is, we are not
able to get enough storage facilities for our produce, enough financial assistance from the banks, whereas the other
countries, who are also following the WTO norms, are able to help their farmers and they are exporting their surplus
produce to other countries. Those countries have been giving substantial amount of subsidy on various items. For
example, we are producing more poultry products in our country and this is one of the industries which should be
given enough subsidy. But, somehow or the other, the Planning Commission is not willing to support such
industries. | feel that we have now come to a stage that in spite of the increase in our population we have to take
care of them and we have to invest substantial amount of money to control the population. But, despite the increase
in our population we are able to increase our production substantially in various sectors.

That requires the Government support. The Government has to give a lot of additional encouragement so that the
country is able to earn more than what they are doing now.

The same thing is in the case of software technology. We are only producing software technology on low-cost
basis. We have to produce software technology so that our people are able to take it to other countries and earn
more from all those things. But we need various facilities for these people like satellite control system and other
facilities so that with software technology, the industrial development could come up.

Recently, we have also been talking about disinvestment. The disinvestment policy, started in 1991, is in the right
direction. Earlier, we have invested Rs. 2,50,000 crore in public sector whereas the investment at some place or the
other is somehow not that good.

To control deficit finance, we have put a brake. The disinvestment policy that we are following is correct. But the
main thing required is transparency and the experts who should be able to utilise the disinvestment and do a good
job.

The other thing that we have to do is that the funds that come out of the disinvestment should be properly planned
and utilised for proper direction, that is, either for VRS or medical education. Once we identify this factor, it will
really be a good job so far. In 10 years, we have been able to disinvest only Rs. 18,000 crore out of Rs. 2,50,000
crore. We have done a very little in ten years. That means, we are not really keen to do that. We have to make
substantial progress on this front.

Coming to industrial sickness, there is a lot of money which has been blocked either by financial institutions or
banks due to sickness of industry. We have only the BIFR which deals with the people in the small sector.

MR. CHAIRMAN : Please conclude.

DR. B.B. RAMAIAH : Sir, you have to give me time because you have used more time than what you were
supposed to use. Now, you cannot say that | cannot have more time.

14.31 hrs. (DR. RAGHUVANSH PRASAD SINGH_IN THE CHAIR)

The BIFR is not able to tackle all this industry so that sickness is avoided. | am sure that the Minister of Finance



would be able to find out some methods as to how the mergers and amalgamations should take place so that idle
money, idle industrial equipment and idle labour, that is possible, should also be reduced to whatever extent it is
possible.

There are some of the items about which there are constraints. | have mentioned earlier about the WTO. The WTO
has given a lot of teeth for us. If you can use the teeth and take quick decisions, we can have foreign direct
investment and a Board where the applications will be processed very fast. We should have direct foreign
investment. We have put a separate board where the applications will be cleared very fast. Here also, we have to
identify various sectors. Even for agricultural products, you can put 100 per cent protective duty. But if we are not
doing it, sometimes, we will be facing the problems in the case of small scale industry or heavy industry or petro-
chemical industry or on the agricultural side. Even people think that we are liberalising too much. The liberalisation
is only for the quantitative restrictions. But the tariff protection is a factor that we should utilise it. If we do not use it,
we are doing a lot of injustice to this country. It is not the WTO that is wrong. It is not utilising ourselves is a factor
that we have take into consideration.

About the Rupee-Dollar tariff, there was a lot of discussion that took place last week. Here are two aspects. One is
that the rupee is weak. Imports have become more expensive. So, we are discouraging imports. What we have to
do is that production must go up. Today, petroleum is the main product. With the import of petrol at a high cost and
such other things, the cost is going up. That is why, | think, the amount of trade balance is now more than $ 4
billion. In a short time, our exports have increased. But the balance of trade has gone up because of import of crude
at a high price. What we have to do is that inflation should be contained. We have to reduce some of these aspects
wherever possible. You cannot increase the prices of all these things simultaneously with an increase in that thing.
It may be temporary and may be able to take care of that. But a concern about these factors is very important.

As | put it earlier, there are education, medical and various other things. The hon. Minister of Finance should take
care of some of these items. The housing part will also create some issues. But in any case, | hope, the hon.
Minister of Finance will take more interest in the basic issues. | support the small quantity that he has asked for as
additional supplementary grants. He has to do a lot more for development. | am very thankful to you.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Chairman Sir, participating in this discussion on Supplementary
Demands for Grants is a very customary one, but it provides an opportunity to have an appraisal of the fiscal
management of the country and to understand the direction of the Government in which it is attempting.

Mr. Chairman Sir, widely debated acclaimed claims of the reforms, rightly or wrongly, have been projected in two
directions, that is, investment from outside and disinvestment from inside. | am just not going for disinvestment now,
| am talking of investment from outside. The reply given by the hon. Finance Minister on 18" August made it
absolutely clear that the economic scenario of the country in terms of investment from outside is really in doldrums.
The Government™s own commitment on the floor makes it further clear. The Government is not clear as to how it
will reach its target.

Sir, in the reply the hon. Finance Minister has said:

"that the foreign investments are allowed in all the sectors except a small negative list subject to a policy
and the impact of foreign investment and borrowing on our economy is limited as can be seen from the
fact that the investment rate has exceeded the rate of domestic saving only marginally."

He also gave the data. In 1996-97, the savings ratio was 23.3 per cent, and the investment ratio was 24.6 per cent;
in 1997-98 the savings ratio was 24.7 per cent, the investment ratio was 26.2 per cent; and in 1999 the savings
ratio was 22.3 per cent and the investment ratio was 23.4 per cent. Further he said:

"The role of foreign investment and other borrowings in the national income is quite limited. External
sources constituted only 4.4 per cent of the gross investment in the Eighth Plan."

| can understand that because that was just the beginning of the reforms era, which was yet to be crystallised.

"Later on the remaining 95.6 per cent investment are from domestic resource and in the Ninth Plan period
the external resources are expected to contribute only 7.45 per cent gross investment. "

But in the light of the statement and the present updated position of the foreign investment, as indicated, it cannot
even reach 7.45 per cent.

Sir, this being the scenario, what is happening inside the country, let us address the issue. It is no bad to invite all



the companies to compete in the gambit of your reforms programme and policy for which we are also substantially
committed. | do not like to run away from our responsibility as the Indian National Congress while we introduced the
economic reforms under Dr. Manmohan Singh.

Sir, | can give you two classic examples and the hon. Finance Minister will bear me out. He has received the same
presentation from the CIl. There are five giants in cement industry in the world. | may mention two of them, Lafard of
France and Gluble of Europe. Now with regard to the Indian Cement in terms of its quality and capacity, first | talk of
quality. it has been tested in the United States and graded as Category | quality of cement. | do agree that Indian
Cement industry was languishing for various reasons, like outdated plant and machinery, capacity augmentation
was not substantial, investment and establishment was not at par with the economic and fiscal discipline. | am not
going into that.

| give one example. A company came in India called Lafard. It started buying one after another cement units. The
question is, it started buying from what capital. It is not Lafard who brought the capital from France. It came in India
and started buying one after the other companies asking their names and loans from the banks. It started buying
and investment not with foreign investment but from our own public sector banks and financial institutions. It started
taking the money from our own reserves, from our hard earned, gained strength in the banks and started buying up
these companies.

He is jacking up the price or jacking down the price as he desires and the foreign investment is nil. Is it a policy that
you are going to encourage? Is it a policy that you are going to follow? We have built up certain empire, maybe its
health is not good. Somebody may come from abroad and say, ‘| want to improve its health, give me money at a
lower rate of interest."™ | am not going to argue on that. The point is that he is addressing our banks and our
financial institutions to pay him the project cost for buying it and he says that he will not spend a single paisa either
in terms of dollar or currency or anything. This is what is sickening me. You have got a petition in this regard from
Cll. I do not know how the Government has reacted to that, whether the Government has any control on that, and
whether the Government is superior or those companies are superior.

Mr. Chairman, in regard to disinvestment, | do not have to say much because we have debated enough. Our leader
of the Party and the Leader of the Opposition, Shrimati Sonia Gandhi, had written a letter to the hon. Speaker on
the 18 of August that there should be a Standing Committee of Parliament on disinvestment. Any proposal in
regard to disinvestment should come to this Committee for checks and balances, at least to understand what is
happening. | hope that the Government will come forward with a decision for achieving that. You wanted to get
Rs.10,000 crore. Mr. Finance Minister, | was too happy - | am not scoring points - and safe as a citizen of India that
disinvestment portfolio was linked with the finance because it was the Finance Minister and the Finance Ministry
who have to make checks and balances of the entire fiscal administration every second, minute, or month. Such a
vast country like India, which is having so many State Governments, for having these checks and balances, the
nodal authority is the Finance Ministry. | do not know what compelled the Government to create a Disinvestment
Ministry making it totally free from the Finance Ministry. The Finance Ministry comes to know about what the
Disinvestment Ministry is proclaiming after 48 hours or one week. Before they make any quarrel in public, in the so-
called NDA discipline, they just try to assemble somewhere and try to sort out the issue outside Parliament.

Now, you have proclaimed that you have planned to achieve Rs.10,000 crore through disinvestment. Did you spell
out your policy at any point of time that this amount of Rs.10,000 crore is not to meet the budgetary deficit but to
strengthen the PSUs and to strengthen other social infrastructure, for which you want to invite more foreign
investment? No. So, the nation is guessing you, Mr. Finance Minister, and the Parliament is questioning the bona
fide of your working. Are you taking a fast track of disinvestment? These days, in the modern airports, there is a
fast track checking - immigration and everything. | think, your Disinvestment Ministry is a fast track Ministry, with
which you cannot keep up your pace because proper co-ordination is lacking. You are not having a fast track and
you are standing like a passenger in the common queue and feeling that you will go with your passport when your
turn comes. Your Disinvestment Minister, with the fast track approach, is going ahead, and one day you will find
that your portfolio will be disinvested because of the way he is behaving and moving. Mr. Finance Minister, today
you have got a chance. After this Session there will be recess for two months. | do not know what you are going to
do within those two months, and the Parliament would not know about it. The constituents of NDA, with their usual
conjunction to keep their electorate with them, will make some statements - TDP from Hyderabad and BJD from
Orissa - that they are not happy, they will say, taking their electorate into confidence, that they have made a noise.
Then, the Prime Minister and others will call a meeting of the constituents of NDA over a cup of tea and say, "Look,
the country is in a grave situation. If you do not listen to me, Congress and others will gang up against us. Please
keep quiet.™ This is the usual practice, which you have been doing. You do it. That is not the issue.

Will you really announce in this House today that the amount realised from disinvestment is not aiming to meet your
budgetary deficit but precisely it is being reserved or planned, not for transferring into the Consolidated Fund of



India, but it is for the specific heads of investments where the PSUs will be strengthened and developed? Will you
please announce it today? If you cannot spell out even today, | think, Parliament has every right and for that reason,
the nation has every right to develop suspicion about your way of functioning in so far as the entire finance
management of the country is concerned. Therefore, | would request you to spell out that thing.

The scene of capital market is very rough. Mr. Finance Minister, you have received a number of petitions. | do not
like to go into this. These days in the capital and share markets, a few foreign institutional investors and casino
boards enter in the morning and decide their plan of operation on their own style. The small, medium and
indigenous investors of the country have been complaining me that we have hardly a place to play around that
casino board. This is the internal scenario. You know better. You are in the job. You can reply properly. | have
discussed this matter enough earlier also.

Shri Rupchand Pal has said about a few commoedities. It is not only jute but others are also in a bad shape. Of
course, jute is in a very bad shape because of your packaging policy. You say, you are for the poor. You say, you

are for the people. You, Mr. Finance Minister, come from Bihar. You know if jute is adversely affected, who will cry

in the Bihar villages? North Bihar villages will cry because largely most of their one day's chapati comes from the
jute mills of Bengal. | feel proud that Bengalis and Biharis stay together to struggle to revive both their rural
economy and Bengal economy through jute. | feel always proud. In every Holi festival | find in the jute mill areas that
we are together and one. Mr. Finance Minister, you represent Bihar. | do not know whether the Ministry of Textile
and other Departments consult you. The jute is waning. After this packing order, God save us, the situation is so
bad. | also represent a jute growing area. | cannot explain what is happening because | do not know considering the
way you are functioning almost casually and the way you are lacking in policy, what you are going to do tonight and
what you are going to do day after tomorrow.

Tea is also in a bad shape. | remember while | was handling this Department for four years in the Ministry of
Commerce, there was a boom in the tea industry. The Indian tea industries were safe, strong and effective ones.
Today, | am not questioning your policy because we have accepted the policy of import and export regime after the
GATT agreement in a different manner. Ceylonese teas are dumped in India. Indian tea industry is crying.
Therefore, these are few areas where India should feel proud of augmenting its own strength to cater to our
cheapest beverage, a cup of tea, even in the villages, and also to export it substantially.

Regarding poverty alleviation programme, Mr. Finance Minister, you make an exclusive appraisal. Here, | think
some will agree and some will not agree. The entire poverty alleviation and rural development programmes are
done through the Panchayati Raj. | know you have no substantial support for this. Being a so-called pro-poor
Government and this Budget being a Swadeshi Budget, you have tried to hit the poverty alleviation schemes and
programmes by substantially cutting down the strength. But that is not my point. My point is accountability. You give
the money to the States. The States give the money to the districts. In a Private Members' Business, | moved a
Constitution (Amendment) Bill. The time has come, Mr. Finance Minister. If | make you accountable as the Finance
Minister and you make accountable the Chief Ministers and the Finance Ministers of the States, why should the
Constitution not make the Panchayati Raj authorities also accountable for their financial indiscipline? | can give
instances. | am not scoring political points. Half of the money that you give to Panchayati Raj is looted by the rural
mafia. f you see the provisions of the Constitution, there is no mandatory accountability of the Panchayati Raj
authorities to give the audited statement of accounts. A terrible situation is going on. | know in my area three-fourths
of the fund that was given to the development of the roads and for supplying drinking water has been looted simply.
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Nobody is there. | am trying. The Government must amend the Constitution.. There must be accountability. If
accountability is not maintained the entire dream of India for rural development will be shattered.

| will now come to the important point of West Bengal's public sector units. In your Supplementary Grants Demand
No.13, | see that you got Rs.229.5 crore for seven public sector undertakings, one of which is MAMC of Bengal.
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In Bengal, | remember that day, | also crossed the border of the then East Pakistan in the lap of my mother, leaving
everything in the then East Pakistan. In the midnight, we crossed to save the honour of my sister. | was too small at
that time. A Muslim family protected us and pushed us to India. We came as refugees. In those days a strong Chief
Minister called Dr. BC Roy, confronted Jawaharlal Nehru and said that it was the people of the Punjab and Bengal
who were the victims of partition leaving their properties while coming to India and that they should be protected in
all possible ways.



An industry was formed, the Rehabilitation Industries Corporation taking the people of the community to give them
some jobs immediately and understand them well. Lot of people got benefited.

This Government — | specially address the hon. Minister Shri Tapan Sikdar got a mandate of a constituency. Can
he deny it where 90 per cent of the members of the electorate are from the then East Pakistan, settled as refugees?
Half of them are directly or indirectly involved with this organisation called RIC. He just did not bother! He just did
not bother! He simply closed it! He simply closed it, an organisation which was protected by Indiraji, Rajivji and
even by Shri Narasimha Rao™s Government. He could have told them, "Look, | am getting lot of investors, | am
getting a lot of technology. You wait, | will give you different proposals." He could have said it. But they are on the
streets now.

| know what amount of embarrassment Shri Tapan Sikdar has to face his constituency. In fact, he cannot speak as
he is a member of the Government. | am taking his cause and speaking about it, about rehabilitating that
organisation, about reviving it. | will ask him not to close it.

MAMC of Durgapur has been closed. What wrong has Bengal done, | want to know. We paid the highest price and
made the highest sacrifices during the Freedom Struggle. Now the Government is taking away one after another
the public sector units of Bengal. Why? | want to know. Is it the price we have to pay?

The other day Bihar was crying, after the formation of Jharkhand. - | am crying not because | am a Congressman; |
am crying because we have witnessed one nationalist movement in West Bengal from 1967 to 1971. | was there in
those days Many friends came to us. We know. What is going on? It was not done in those days. And now again
you are sending a message of every industry being closed down. It is the National Instruments, which used to make
the components of Defence, sophisticated components. The Government gave them a red alert and they are
disinvesting all the blue chip companies which are not time-fuse companies.

The last point is regionalism. The time has come for the Government to think of it.
DR. NITISH SENGUPTA : The National Instruments was founded by Dr. Shyama Prasad Mukherjee.

SHRI PRIYA RANJAN DASMUNSI : | am not questioning who founded it. | am saying that the Government of India
took it. And the National Instruments produced sophisticated instruments. ...(/nterruptions) | had been the President
of its trade union for 16 years. Dr. Shyama Prasad Mukherjee is not the legacy of Bengal. As you feel proud of Dr.
Shyama Prasad Mukherijee, | also feel proud of him. He is a great son of Bengal. | feel proud of him.

What are you talking? | do not understand as to why you are bringing small things here. ...(Interruptions) He was, at
that time, the Union Minister with Pandit Jawaharlal Nehru. Dr. Sengupta, | have this much knowledge.
...(Interruptions)

Now, | come to the regional imbalance. The other day we created three States. | told the hon. Minister of Finance
the other day; | again appeal to you that after this Parliament Session is over, you, on your own, as a great son of
India, as a former bureaucrat, as a devout and committed Minister of Finance for the nation, please have a study
with the Minister of Planning, as to which are the areas of India where economic imbalance has gained serious
momentum. | am not talking of Bihar. It has been debated here. | am talking of North Bengal. You do not know that
from the border of Nepal and Bangladesh, weapons are coming. The most peace loving Scheduled Castes
community- Rajbangshi community- a group of them has taken to gun. Gun is coming from Bhutan. They have
started killing. The entire North Bengal map, if you take one day - you spend half-an-hour with your Planning
Commission people, it is totally finished.

The development pace in terms of the other parts of the Bengal is so poor that you cannot imagine. Bengal does
not mean Bengalis who live in Durgapur and Haldia. Right from the foothills of Himalaya it comes. The teesta
tunnel has not been completed till date, which was supposed to be completed ten years back. Where do we go?
Where do we get the water for irrigation?

Sir, | got a report from the Ministry of Planning and Programme Implementation. Can you dream of it, Mr. Finance
Minister? My friends from CPI(M) should not mind it. It is a matter of development. An amount of Rs. 600 crore for
education has not been utilised for the last 20 years and Rs. 185 crore for flood management has not been utilised.
The bulk share was for North Bengal. An amount of Rs. 216 crore for road infrastructure has not been utilised. More
shocking is that Jalpaiguri, Coochbehar, Dinajpur and Malda areas remain under flood. It has not been officially
reported to the Government of India. It was answered by your Minister. It is a shocking state of affairs. | have a
responsibility to bring this to your notice. | demanded the hon. Prime Minister to publish a White Paper. | requested
the West Bengal Chief Minister also and | request you also to immediately make an appraisal. | am not asking for
mutiny; | am not asking for an agitation; | am not asking for separation; | am not asking for anything, which may



impair the unity of the nation. | am giving you a signal. Please believe me that a serious and explosive situation is
generating there. | do not know what will happen in October and November. Therefore, my appeal to you, for the
matter of North Bengal, please try to understand how to repair the regional economic imbalance in this Plan
document at the end of the Ninth Five Year Plan.

Sir, the entire North-East's main communication channel is National Highway No. 34 of North Bengal. If North
Bengal is taken out from the road map, then the North-East, Sikkim, Bhutan and border of Nepal would be in a
terrible situation. | was not worried one month before. Now, many people ask me as to why | am worried for the last
one month. It is because | feel if the voice of democracy is not honoured and responded, then the sound of gun will
rule.

That will be the end of the day. Therefore, to represent the voice of the democracy, not as a party, | appeal to you
to reconsider the issue of economic imbalance. | am not blaming anybody.

Sir, through you, | would request the Government of West Bengal also, if they are sincere and truthful, then they
should also publish a White Paper. The North Bengal is being deprived of its resources. This is an area where you
should not do politics. As Shri P.R.Dasmunsi is from North Bengal, you should not hear him. It is politics and you do
not hear him. | may go out, but the sound of gun will come in that way when Parliament will debate the issue.
Therefore, please respect the voice of democracy and do whatever you can.

Finally, at the end of the speech, | request the hon. Minister of Finance for only four things. Please spell out your
policy in regard to the amount generated for disinvestment and whether it is for meeting deficit. Please spell out
your target in the Inter-session period of Parliament whether you have something in your desk for bigger
disinvestment without the knowledge of Parliament.

15.00 hrs.

At least we can understand that our fate is going to be sealed and the country will be further looted by X)Y,Z.
Thirdly, Mr. Finance Minister, please stop the Casino Board of the FIIS in the capital market, and fourthly, advise
the MNCs, from LAFARZ to anybody, to come to India, do as you like within the rules, but you have to bring the
investment, you cannot take my money from the bank, invest and get the business done which we built on our own
strength.

With these words, | conclude and appeal to the Finance Minister to respond in a positive direction during his reply.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, | rise to support the Supplementary Demands for Grants for the
year 2000-01 which amount to Rs.2,536.66 crore.

Sir, you will see that there are 27 Demands to be met by the House and the most important Demands which have
been identified in these papers are: the Agriculture Demands where the amount is about Rs.410 crore; the
Demands of the Ministry of Heavy Industry and Public Enterprises where the amount is Rs.340.85 crore; the
Demands of the Ministry of Surface Transport amounting to Rs.990 crore; and the Demands of the Ministry of
power where the amount is Rs.460 crore. So, these are the major Demands where the Government wants to defray
the charges which might come in the course of time till the next Budget is presented in the House.

Here, | would like to stress, firstly, on the Government's policies for the future of the country. As you already know,
Sir, this Government first came to power in 1998. Then the Parliament was dissolved and this Government was
again voted back to power in 1999. So, the legacy which we inherited from the previous Governments which ruled
this country, was the drained coffers of the country. So, it will take some minimum time for us to stabilise the whole
thing.

Sir, if you look at the disinvestment policy or if you look at the situation of the PSUs in the country, you will come to
see that the majority of the industries run by the public sector, including some of the Navratnas also, have become
sick. So, it is high time that to compete with the world market, to streamline our economy and to streamline our
finances, this major step of disinvestment was taken and a separate Department of Disinvestment was created to
see that the industries which have been put up in the country, will run. Today, they are non-functional. They have
idle assets which are lying and rotting. So, some value has to be added to these assets by disinvestment, by which
they will start creating wealth for the country. So, this move of the Government, of creating the Department of
Disinvestment, will definitely go a long way in improving the economy of our country.

Then, Sir, | would like to stress upon the Resurgent Bonds of the past year which increased our reserves
immensely. Because of that, our foreign exchange reserves have gone up. Considering all these things, we are
heading towards the right direction. Besides, when the Prime Minister spoke from the ramparts of the Red Fort in
1998, he mentioned about the regional imbalances which are taking place in the country. He mentioned in the name



of the KBK district. It is one of the districts in Orissa which is one of the most backward districts of the country.

The Government has forged ahead with the KBK programme by which the poverty in those areas will decrease and
the condition of the people will improve. It is not only in KBK area but in other areas of the country like Bundelkhand
and places in Uttar Pradesh and places in various regions of the country where regional imbalance is felt. Our
Government is sincere about mitigating the sufferings of the people. You will, therefore, see that in the
Supplementary Budget itself there is a projection in Demand No. 1 concerning agriculture where the Government
has tried to stress upon the agricultural needs, specially on the cotton technological missions, which can boost the
economy of the farmer and can make him self-sufficient and also improve his conditions. You will then see that
regarding wasteland development, in Demand No. 71 concerning the land resources, it is clearly mentioned that an
amount of Rs. 1.90 crore has been kept for the Western Orissa's rural livelihood projects. The Government is
thinking in a very big way to mitigate poverty in our country. But, at the same time, | would like to stress that the
machinery has to be reformed and mainly the State Governments, who will be executing these projects as these are
in the State List, have to do it with sincerity.

| would like to give you the example of Orissa. In Orissa, we inherited a Government which had promised 1,000
industries in 1,000 days. But, you will be surprised to hear this today. | am just quoting one of the reports of the
Chambers of Commerce. It is stated that the power consumption by industriesin Orissa, about 10 years back, was
57 per cent. But, today the power consumption by industries in Orissa is only 11 per cent. From this you can make it
out. The Congress Party ruled Orissa till recently. Today Orissa is loaded with debt burden of Rs. 17,000 crore.
Every year we have to pay back Rs. 2,000 crore. In the meantime, a super cyclone lambasted our coasts and
affected 14 districts in Orissa thereby completely destroying the resources. Agriculture and the livelihood are
completely destroyed. | would like to pray before this august House and the hon. Minister of Finance is also here,
that you may kindly waive off the loan burden which is upon the State and secondly the interest burden of Rs. 2,000
crore which the Government of Orissa is to pay every year may be re-phrased so that we can come back on the rail
of development. This is the condition of Orissa now.

Another big problem which is facing our country today is a legacy which has been left by the Congress and it is
terrorism. You will be seeing that in every corner of the country and especially in Kashmir terrorism is increasing
day by day. This is also an area where money and investments are being drained. Our Government has offered a
lot of incentives to the terrorists for peace talks. Our Government wanted to talk to Pakistan. Our hon. Prime
Minister went to Lahore. Then we wanted to talk to Pakistan and we also wanted to have peace talks with Hizbul
Mujahideen. But it did not work out. This is also a very big drain on our resources.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): They slapped you on the face. ...(Interruptions)

SHRI BIKRAM KESHARI DEO : Sir, you cannot say that our Government is not making any effort. Our Government
is making efforts in all directions to get peace and tranquillity in the country.

Before | conclude and as this is only a Supplementary Demand, | would like to lastly mention regarding rural
electrification programme. You will see that in most of the States, the Electricity Boards have all gone into red due
to bad management and bad policies.

But today, the Government in the Supplementary Demands has shown concern for electrification in the tribal and
the harijan bastis and has provided Rs. 160 crore for the purpose.

Before | conclude, | would like to mention about panchayati raj system also. | am sorry to state that the hon.
Chairman, when he was speaking regarding strengthening of panchayati raj system in his Private Members'
Resolution, he mentioned that there were several States where there was no panchayati raj system. | would
request that in the States where there is no panchayati raj, panchayat elections should be held and Zila Parishads
and panchayai raj institutions should be made much more stronger, and there should be further decentralisation of
power because that is the aim of 73'¥ and 74! Constitution Amendments, but that is not being implemented in the
right earnest by the State Governments. Therefore, the Central Government should intervene and see that it is
implemented properly.

Before | conclude, | would like to mention about Orissa and more particularly about the Kalahandi, Bolangir and
Koraput regions. Here is the revised Action Plan for implementation of a long-term programme for Kalahandi,
Bolangir and Koraput districts for the period 1989-1990 to 2006-2007. This was initiated by the Central Government
to be implemented in this region, but the same had not been ratified and accepted by the Planning commission. So,
| would request the hon. Finance Minister that this revised Action Plan may be adopted so that poverty in those
areas, starvation in those areas, migration in those areas and effects of drought in those areas may be mitigated
forever.



With these few words, | thank you.
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SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, are you yourself convinced about this point?
...(Interruptions)

SHRI C.P. RADHAKRISHNAN (COIMBATORE): The Chairman has no other alternative now. ...(Interruptions)
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SHRI TRILOCHAN KANUNGO : Mr. Chairman, Sir, today the hon. Finance Minister has brought before this House
two proposals, namely, the Excess Grants and the Supplementary Demands for Grants. The Excess Grants would
have to be regularised and the Supplementary Demands for Grants would have to be passed by this House. | am
sure, both these Demands would be passed. | am not going into the details of those things. | have my own doubts in
regard to three or four points that | feel deserves to be addressed by the hon. Finance Minister.

Sir, three new States have recently been created by this House. These States, when they would come into being,
would definitely need funds. There are three ways of allocating funds to these newly formed States. First, the
Central Government can allocate funds to these States under article 282 of the Constitution. Second, the
Government can allocate funds to these States from the Contingency Fund of India. Third, there should be sharing
of resources between the parent State and the new State.

Sir, in regard to the first option | would like to submit that there has been no provision made in the Supplementary
Budget for those three States. So, are we to construe that these three States would not come into being during this
financial year? In regard to the second option | would like to submit that if the Government wants to allocate funds



from the Contingency Fund of India, they cannot do it. It is because, for allocating funds from the Contingency Fund
of India, two conditions are required to be fulfilled. First, there should be immediacy and the second, there should
be an unforeseen expenditure. The condition of immediacy is not fulfilled in this case because the formation of the
three States had been contemplated before hand. Also, there has been no unforeseen expenditure involved in this.
So, funds cannot be allocated from the Contingency Fund of India for this purpose. The third option is of sharing the
resources between the parent State and the new State. But no arrangement for that also has been made here. So, |
would like to know from the hon. Finance Minister whether the term of the present Finance Commission, which
would expire on the 315! of August, 2000, would be extended further so that they could take up the issue of sharing
of resources between the States of Uttar Pradesh and Uttaranchal; Bihar and Jharkhand; and Madhya Pradesh and
Chattisgarh. The hon. Finance Minister owes a specific answer to these points.

Sir, | shall not take much time of the House. | shall end my speech at 3.30 p.m. There are two eminent economists
in the panel of the Eleventh Finance Commission. | do not dispute their credentials and scholastic excellence, but in
spite of that what has been achieved in the end? There are three things involved in it. First is the devolution of
taxes; second is the Grant-in-Aid; and the third is debt relief.

Sir, so far as the question of devolution of taxes are concerned, | would like to inform the hon. Finance Minister — he
does know about it — and also bring it to the notice of this august House that after devolution of taxes, the State of
Andhra Pradesh has Rs. 5,226.90 crore Post-tax Devolution of non-Plan Revenue surplus for a period of five years.
The State of Andhra Pradesh has got this much of a non-Plan Revenue surplus as per the assessment of the
Eleventh Finance Commission.
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SHRI TRILOCHAN KANUNGO : Sir, | have requested you to allow me to speak till 3:30 p.m. Otherwise, | will sit
down.
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SHRI TRILOCHAN KANUNGO : Bihar got Rs.2002.66 crore during five years; Gujarat got Rs.6,680 crore; Haryana
got Rs.6741 crore; Karnataka got Rs.5875 crore; Kerala got Rs.2450 crore; Madhya Pradesh got Rs.3308 crore;
Maharashtra got Rs.6,787 crore; Punjab got Rs.1310 crore; Rajasthan got Rs.542 crore; Tamil Nadu got Rs.3252
crore; Uttar Pradesh got 96 crore, whereas Orissa got only Rs.47.12 crore surplus. This is gross injustice to one of
the most backward States of India. Why has this happened? This has happened because the Eleventh Finance
Commission did go by an erroneous parameter of giving weightage to the ...(Interruptions)
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SHRI SUDIP BANDYOPADHYAY : Sir, | believe in the Finance Minister's farsightness, his motivation and his
managerial efficiency in giving a certain direction to Indian economy. However, | would like to draw the attention of
the House to two-three points today.

There are a few issues which are generally not discussed in the House. First is the problem of unemployment in the
country. We discussed many other issues but we never discussed on the floor of the House the burning problem of
unemployment. There has been a ban on recruitment in the Central Government for many years. | would like to
know whether the Finance Minister proposes to take any steps to help those who are in search of jobs, who are
fighting for survival. Even those who are registered with the Employment Exchanges in the country for nearly 20
years are not being sent call letters. Where would this country go now if no major effort is put in to solve this
problem? Taking this opportunity | would request the hon. Minister to think of some new measures to see that
unemployment problem in the country is sorted out.

We keep saying that black money is running a parallel economy in the country. We also question in the House from
time to time as to why no stern measures are being taken against those who default in repayment of loans to public
sector banks and financial institutions. | do not know whether it is a positive signal or negative, but the heads of



industrial houses, against whom serious allegations of default of loans are pending, are trying to become Members
of Lok Sabha and Rajya Sabha themselves now. | do not know whether they are doing it to try and regularise their
sins. | would request the Central Government to take up this matter.

These matters have been raised by a few of our colleagues. Dr. Nitish Sengupta on the other day, very correctly,
mentioned it in the House that as to what is the necessity of the having the Ministry of Disinvestment? The Ministry
of Disinvestment can be wound up. It may be given to the Ministry of Public Enterprises. The Ministry of
Disinvestment specifically gives an indication that the Government is in a mood to disinvest all the Central public
sector units. Its very name itself is causing tremendous anxiety in the minds of the working class of the country.

In addition to that, | must also mention about the regional imbalances of the eastern regions of the country.

Mr. Chairman, Sir, you also hail from the eastern part of the country. Even after long years of Independence, the
eastern region, particularly, Bengal and Bihar have been affected very badly economically.

Shri Priya Ranjan Dasmunsi raised the issue of northern part of the West Bengal. Sir, there is a slogan regarding
division of North Bengal, which we totally oppose. Even | received a letter from the GNLF leader Shri Subhas
Ghesing also who had extended and asked for our support for the division of Darjeeling from West Bengal. We do
not want the division of Bengal. But we certainly want to see that the economic packages and development of North
Bengal, Bengal and other eastern parts of India are taken into great consideration.

Sir, though this Supplementary Demands for Grants is a part of the formalities, still we hope that he has enough of
ideas, views and foresightedness by which he can give a new direction to the people of India, especially, to the
unemployment youths of the country.

With these words, | conclude.
MR. CHAIRMAN: Now, Shri Basu Deb Acharia. Please finish it within two minutes.

SHRI BASU DEB ACHARIA (BANKURA): Sir, please allow me to speak, at least, for about five minutes. How can |
conclude within two minutes?

Sir, it has already been pointed out by Shri Rupchand Pal as well as Shri Priya Ranjan Dasmunsi that Rs. 152 crore
has been earmarked for the closure of the seven CPSUs out of which four CPSUs are from West Bengal, including
Tyre Corporation of India, Tangra. The money required for the revival of these seven CPSUs will be much less than
what is earmarked for the closure or for giving VSS.

Sir, what about the MAMC and its capital restructuring? What has been suggested in the case of Hindustan
Machine Tools (HMT)? An amount of Rs. 250 crore is being provided for the capital restructuring. As compared to
the capital restructuring of all these seven CPSUs, much less money is required for the revival of these seven
CPSUs. How much does the Finance Minister provide for giving Voluntary Separation Scheme (VSS) for the
thousands of the workers, the workers of the Rehabilitation Industry Corporation, for MAMC, for TAFCO, for
BPMEL, and for WIL? There, an amount of only Rs. 4 crore is required.

Sir, even the Expert Committee nowhere has recommended for the closure of any of these units, rather, this Expert
Committee has suggested for other options. Without exploring the other options, the Government of India has now
decided to wind up. In the case of MAMC, the workers unions' have gone to the High Court against its closure and
the case is still pending there. When it is sub judice, how can the Government of India take the decision to close
them down?

When the case of MAMC is pending, how can the Government take the decision to close it down?

Another serious matter is that the workers and employees of a large number of Central PSUs like Jessops have not
received their salaries. There is a proposal for reviving Jessops. It is an industrial unit located in the State of West
Bengal. The workers have not received their salaries for four months. The workers of the National Bicycle
Corporation, the Cycle Corporation of India, BPMEL, National Instrumentation Limited and Hindustan Steelworks
Construction Limited have not received their salaries for months together. But the Ministry of Finance of the
Government of India is insisting that unless the workers opt for VSS, the workers will not be paid their salaries. The
workers of the National Projects Construction Corporation have not received their salaries for 17 months. The
workers are dying of starvation. The statutory dues like gratuity and provident fund have not been paid. What is the
total amount of dues outstanding? It is Rs.1,700 crore. What has been provided in this Supplementary Budget is
only for closing down these units. Nothing has been provided for the payment of the statutory dues.

| demand that instead of closing down these units, the Government should review its decision and try to revive all



these undertakings. The salaries as well as the statutory dues of the workers should also be paid. That should be
provided for here.

Another important issue is the parity in wages. The hon. Minister of Finance knows that the parity in wages of audit
and accounts staff with the staff of the Central Secretariat was disturbed in the Third Pay Commission. It still
continues in the Fifth Pay Commission. A number of representations were submitted to the hon. Minister of Finance
but that anomaly has not been removed. | demand that the parity in wages that was there up to the fourth Pay
Commission should be restored.
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SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, | have to speak. ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Sir, we have to start the debate on Jammu and Kashmir at four o'clock.

SHRI P.H. PANDIYAN : | will finish it by that time.

SHRI PRAMOD MAHAJAN : But you are not replying to the debate. The hon. Minister of Finance has to reply. It
takes time for passing the Demands.

SHRI P.H. PANDIYAN : | have to make my submission.
SHRI PRAMOD MAHAJAN : We had allotted two hours for discussion and we have already taken three hours.
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SHRI P.H. PANDIYAN : | will be brief in my submission. | will make my submissions in five minutes. | have only two
important submissions to make.

MR. CHAIRMAN: | have called the hon. Minister.

SHRI P.H. PANDIYAN : | have a right to speak. This is the Appropriation Bill. This is not 'Zero Hour'. | have a right to
speak.
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SHRI P.H. PANDIYAN : | will finish it in five minutes. We are ten in number.



Mr. Chairman, Sir, thank you very much for giving me this opportunity.

On 18.8.2000, the hon. Minister of Finance was replying to a Question regarding the double taxation avoidance
agreement with Mauritius. He said that the sales tax laws were amended in 1993.

| want to know who is the actual beneficiary of this Double Taxation Avoidance Agreement. At that point of time, |
was not able to ask this question.

We have signed a number of WTO agreements. Recently, the Government of India has signed an agreement with a
foreign country, to enable us to import second-hand cars. When we can import second-hand cars, what will be the
fate of Indian car companies? Shri Basu Deb Acharia was just now referring to the fate of the employees.
...(Interruptions) The Parliamentary Affairs Minister has become a Manager of Parliament. ...(Interruptions)
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SHRI P.H. PANDIYAN : Due to that, if the automobile companies face closure, what will be the fate of their
employees? The Government has not informed this House about the import of second-hand cars. When one can
buy second-hand cars, nobody will buy the cars of the Hindustan Motors. They would get the second-hand car of
any company.

This is a discussion on the Demands for Grants and Appropriation Bills. | just want to know from the hon. Minister,
what is the expenditure incurred by a particular Minister towards the expenditure of his Ministry — not the
expenditure on staff. | read in one journal that the Minister from Karnataka - | do not know who is the Minister - has
been shunting between Delhi and Karnataka every two or three days. It was reported that he is participating in all
the functions there. Why is he wasting the money like this? Can he not curb this expenditure?

This is a discussion on Supplementary Demands for Grants; this is to meet any unforeseen expenditure. | would
request the Government to look into this matter. | think, the Manager of Parliament will definitely control this.
...(Interruptions)

Mr. Chairman, Sir, | thank you; you have graciously given me this opportunity to participate in this discussion. On
behalf of the All India Anna DMK Party, | support this. | cannot oppose this because these are Appropriation Bills.
But kindly curtail the expenditure of the Ministries. ...(Interruptions)

SHRI PRAMOD MAHAJAN: We thank you very much.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr. Chairman, Sir, we have had this debate on the
Supplementary Demands for Grants extending over two days. According to my calculations, starting with Shri Rajo
Singh and ending with Shri Pandiyan, we have had 12 hon. Members who have participated in this debate and
raised a number of issues.

Unfortunately, the time at my disposal is less than fifteen minutes. Therefore, | would like to be pardoned and
forgiven by the House, if | am not able to reply to each individual point, which has been raised. Hon. Members have
raised very important points. But if you want to pass these Appropriation Bills by 4 o'clock, then, | will have to be
brief in my reply.

| will try and cover some of the more important issues, which have been raised in the course of the debate. It has
been pointed out that this is a routine exercise. This is the first batch of Supplementary Demands for Grants.
Wherever we have had unavoidable expenditure which we have had to incur through the Contingency Fund or
which could not be anticipated at the time of the preparation of the Budget, such are the items of expenditure which
are included in the Supplementary Demands for Grants.

As the House is aware, an amount of Rs.632.99 crore is the cash outgo through these Supplementary Demands for
Grants; the balance of Rs.1903.55 crore is only technical in nature because it is not a cash outgo. Out of the cash
outgo, the Department of Heavy Industry accounts for Rs.312.55; the Ministry of Law and Justice accounts for
Rs.150 crore.

The Department of Fertiliser accounts for Rs. 150 crore and the Department of Food Processing accounts for Rs.
10.94 crore.

As far as the management of expenditure by the Government of India in the first quarter of this year is concerned, |
would like to point out to the hon. House that the management this year has been a little better than it was during



the same period last year. According to the Budget Estimates for 2000-2001, the total expenditure budgeted for this
year is Rs. 3,38,487 crore, out of this, the actuals up to June were Rs. 57,083 crore which as percentage of BE
works out to 137 per cent. When we compare these figures with the actuals of last year during the same period, we
find that last year up to 30" June, we had spent 21 per cent of the Budget Estimates. But this year it is only 17 per
cent. Even in absolute numbers, we have spent Rs. 1,572 crore less during this year than we had during the last
year.

The fiscal deficit during the first quarter of this year has been Rs. 25,073 crore. It is 23 per cent of the Budget
Estimates. Last year the fiscal deficit was Rs. 33,512 crore which was 42 per cent of the Budget Estimates. This
has become possible because of increase in revenue receipts which have gone up by Rs. 6,382 crore, decrease in
expenditure which is Rs. 1,572 crore and increase in non-debt capital receipts which is Rs. 485 crore. The
Government of India has pre paid eight high cost fixed rate IBRD loans totalling Rs. 1257.28 crore during this period
which amounts to US dollars 280 million. So, this has been broadly the performance of the management on the
expenditure front.

Now, a number of issues have been raised by the hon. Members. | would take the general issue, like the direction
of the economy at this point of time. But | would like to avoid referring to some of the issues which have been
debated in this House in this Session itself, like disinvestment. Some of the hon. Members from the Opposition have
raised this issue. We have had a full-fledged discussion on this issue. Shri Priya Ranjan Dasmunsi is not here now.
He wanted me to clarify as to what we are going to do with the disinvestment receipts. If he had bothered to read
my Budget speech or listened to Budget speech carefully this year, he would have noticed that | had clearly said in
my Budget speech, that the moneys which will be collected from disinvestment will be used for three purposes
alone. First purpose is to restructure or revive the potential and viable PSUs, second is to retire high cost public
debt and the third is to spend on social sectors. These are the three areas which have been spelt out as the areas
in which moneys from disinvestment will go. ...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, we were never told as to how much would be spent for reviving the PSUs and
how much would be spent for the social sectors....(Interruptions)

SHRI YASHWANT SINHA: Let me clarify that the moneys will flow to Consolidated Fund of India. | am not in favour,
as Finance Minister of this country, of fragmenting the Consolidated Fund of India for every small purpose here and
there. This will completely destroy the financial discipline.

So, the monies will flow into the Consolidated Fund and from there they will go for the purposes that | have just now
mentioned.

| do not know why Shri Basudeb Acharia is getting so excited. | have just mentioned that we have pre-paid high cost
World Bank loan of 280 million dollars in the first quarter. This is where the money has gone. We will go according
to the Budget. | do not want to go into the figures but it is important to remember that the total receipts so far,
between 1991 and 1999, through disinvestment has been Rs.18390 crore only. The Budgetary support to PSUs in
this period has been of the extent of Rs.61211 crore. What are we comparing? Where is Rs.18,000 or Rs 16,0007
Therefore, the point | am making is not about these figures. The point | am making is that our commitment to the
public sector is not at all in doubt. In the last 28 months, we have taken up 20 public sector units for revival.

But | must hasten to add that drift is not our policy. Maybe this policy is good for the Left Party. They drift, do not do
anything and just sit with their hands tight like Shri Basudeb Acharia is probably sitting. | am saying that drift is not
our policy and it is under that that we are following a proactive policy. | had defined very clearly in this year's Budget
the Government of India's policy with regard to the public sector. We will revive wherever we can. We will have to
close down where repeated studies show that, and the unit has remained closed for months. And, thirdly, in each
case, the interest of the workers shall be protected. This is the policy that we have followed and we will continue to
follow it.

Hon. Raghuvansh Prasad Singh has raised the issue of PMGY.
SHRI VAIKO (SIVAKASI): Fortunately, he is in the Chair.
SHRI YASHWANT SINHA: | cannot see him.

The question of PMGY was not merely a rehash of the BMS. It was not. We have also raised the quantum of money
which has been made available. Apart from Rs.8000 crore which we have provided for rural development and for
various schemes in the Budget, we have set apart a sum of Rs.5000 crore separately for the PMGY, which is
Rs.1300 crore more than what was provided last year in the BMS. That is the commitment.

Dr. Raghuvansh Prasad also wanted to know where this money which we are collecting through the cess on diesel



and petroleum is going. The total amount of money which we are collecting through these two imposts of one rupee
is Rs.5800, crore out of which Rs.2500 crore stands committed only for rural roads in this country. Another Rs.2010
crore is for the Prime Minister's ambitious National Highways programme. We are also giving Rs.990 crore for
upgrading the State Highways. For the first time, any Government is making money in a dedicated manner available
to the State Governments for upgrading their State Highways. For Railway safety work, we are making available
another Rs.300 crore. This accounts for this amount of money. So, this money is clearly accounted for. My
colleague, the Minister of Surface Transport, will come before this House and will move a Bill for creation of a
separate pool, a cess, where all this money will be collected and used for these purposes.

| would like to assure Shri Rajo Babu that | have absolutely no ill-will for the State of Bihar even after Jharkhand
becomes another State. We are committed to it. The Home Minister has already explained that there will be a
dedicated cell in the Planning Commission which will look after the interest of Bihar. But | would like to say that
even in the absence of that separation, we have looked after the interest of each State Government. No State
Government can today complain that we have not helped the State Government whenever the need for such help
has arisen and that will continue to be our policy.

Sir, a very important issue was raised by my friend Shri Kirit Somaiya about the taxation of the foreign telecasting
companies. It is true that in 1996, the CBDT decided that a certain calculation will be made in this regard. It is
because when the companies operate in India on a global basis and if they are not maintaining their separate
accounts for Indian operations — which they do when they are located here — then it becomes somewhat a complex
exercise to determine what their global income is and what part of it is Indian income. It is true that in May, 1996 the
CBDT came to the conclusion that there will be a presumptive rate of profit of the foreign telecasting companies of
10 per cent of their gross receipts which were meant for remittances abroad. The matter was taken up for review.
As soon as this Government came into power, the review was completed. On the basis of the review, | can assure
the House that we will be coming out with a new set of principles so that this discrimination, if any, between Indian
and foreign telecasting companies, is ended completely. But | may also point out that the tax is on taxable income.
As far as taxable income is concerned, the Indian companies are paying 35 per cent plus 10 per cent surcharge
which works out to 38.5 per cent. The foreign telecasting companies are paying a tax of 48 per cent on the taxable
income. That is the differential which is maintained in regard to the tax structure.

Sir, Shri Kirit Somaiya had also raised an issue of the Electronic Voting Machine expenditure of Rs.150 crore. He
has asked whether it could not have been anticipated in the Budget. It could not have been anticipated in the
Budget because at that point of time, there was no demand from the Election Commission. It came to us after the
Budget had been passed by Parliament. In fact, it came only recently. We are taking steps to provide for it because
we are also convinced along with the Election Commission that Electronic Voting Machine does make for fair voting
in this country and that it is very badly needed in many parts of this country. That is why, we have hastened to
provide this.

Sir, the question of post offices and Panchayat Sanchar Seva Kendra was raised by Shri Naval Kishore Rai and
Shri Raso Singh. The scheme is in operation and the Department of Posts is taking care of this particular matter.

Sir, a question has been raised about the state of the economy, about the grim picture where foreign investment is
not coming into the country and that Flls are running away. Now we cannot have both these. We cannot, on the one
hand, keep cursing them and on the other hand say that they are not coming. | think Shri Rupchand Pal mentioned
that the BoP crisis is in the offing. Sir, | had taken the opportunity when | was replying to the Calling Attention
Motion to say that we should not become prophets of doom here in this House. According to the estimates by
independent national and international observers which | have read, the only debate is whether the growth rate this
year will be 6.5 per cent or whether it will be seven per cent. That is the debate which is taking place. This growth
rate of 6.5 per cent or seven per cent is one of the highest growth rates today in any country of the world. This is a
stage which India has achieved.

There could be temporary problems. | had mentioned in this House that increasing petroleum prices is a matter of
concern. But you are talking about the falling down of reserves by 1.8 or 2 billion dollars. | had pointed out to this
House that after all, nine billion dollars were our reserves in the last two years. Why have we added nine billion
dollars to our reserves? We have added it to be able to use it whenever the need arises. So, where is the worry?
There is no question of a BoP crisis. We have enough reserves to be able to take care of all the expenditure in
foreign exchange that this country needs. | would plead that we should not send any signal from this House which
will create unnecessary panic in the market. Sir, | had also pointed out that despite two months outflow, Fll inflows
have turned positive in the month of August. After all, this is a good market.

16.00 hrs.

India is a huge country. We have our own attractions. Therefore, we do not have to go out to seek everybody. They



will come here if they feel that it is worthwhile for them to come to this country and this is what the world has come
to realise. Therefore, let us not have any worry in that regard.

We are committed to Panchayati Raj. | have said it very clearly that we would like the Panchayati Raj institutions to
play their rightful role as the units of democracy in this country. Shri Priya Ranjan Dasmunshi was referring to
money being looted through the Panchayats. | think it will have to be constant vigilance at the grassroots level
which will ensure that moneys are not wasted. We have experimented through the bureaucracy in this country for
the last many decades. Now we are experimenting with Panchayats. We have to find the right kind of delivery
instruments in order to be able to take development to the doors of every citizen of this country. | am personally
convinced that if we can have democracy through Parliament at the Central level and if we can have democracy
through Legislative Assemblies at the State level, there is no reason why we should grudge democracy at the
Panchayat level or at the district level. | am quite sure they will learn once we thrust responsibility upon them.
Therefore, instead of taking away their powers, what we need to do is to give them more powers, so that people
become alert. Of course, we should take certain steps in order to safeguard the interests of the Scheduled Castes,
Scheduled Tribes, weaker sections and women. We have to make sure that all these special interests are fully
protected. There are ample provisions in the Constitution to be able to do that.

Shri Sudip Bandyopadhyay raised some very important issues. Unfortunately, for want of time, | will not be able to
take themup. | hope there will be another opportunity for me to discuss those issues.

| had mentioned this figure when | was moving the National Housing Bank Amendment Bill in the last Session,
which this House had then passed. | had said that we in the NDA had set ourselves a target of two million houses
or twenty lakh residential houses to be completed each year. We did 1.8 miillion or 18 lakh houses in the year 1998-
99. The figure went up to 32 lakh houses in the year 1999-2000. This year, | was collecting the figures from the
financial institutions, there has been a growth of 42 per cent as far as disbursements for housing is concerned. If
house constructions are taking place, if road constructions are taking place, then these are all areas which
generate employment. The emphasis therefore on infrastructure is extremely important. We have taken a number of
steps to ensure that infrastructure is strengthened in this country because we cannot sustain a seven or eight per
cent growth rate in the absence of adequate infrastructure both in terms of urban industrial infrastructure as well as
in terms of the rural infrastructure.

A very important question was raised by a number of Members including Shri Sudip Bandyopadhyay. That was
about regional imbalance. | have covered employment generation issue already. Regional imbalances are a serious
issue. But it is not the issue which is of yesterday. In fact, a number of developments are taking place. If we do not
take care of this problem, then regional imbalances will get accentuated.

A reference was made to the eastern region. Eastern region is poor starting with the eastern part of Uttar Pradesh.
We have a lot of problems in the eastern region. There are other parts of the country which are poor. All the Special
Category States fall in that category. With information technology the danger of digital divide is also confronting us.
So, as a nation, we have to adopt policies which will minimise this growing imbalance between regions.

Here Sir, | would like to plead before this House that while in the Government of India, we will think and we have
already thought of a number of schemes — successive Governments had also thought about that — the concern and
the worry of the Members of this House can be taken care of only when the Government of India and the State
Governments work in total partnership. Otherwise, how does the Government of India make the money available?
The Government of India has only one way and that is, the State machinery has to be used in order to take all
these programmes to the people.

1606 hours (Mr. Speaker in the Chair)

And I would like to say that we have gone out of the way to cooperate with the State Governments, to take the State
Governments on board and to make sure that the fruits of development are taken to the people.

The other issue which has been pointed out here isa€!...(Interruptions)
AN HON. MEMBER: What about MPLADS?

SHRI BASU DEB ACHARIA : What about non-payment of salaries and gratuity dues to the
workers?.....(Interruptions)

SHRI YASHWANT SINHA: About the MPLAD Scheme, we have already raised it to Rs.2 crores. But |, as a Member
of Parliament, may say one thing...(Interruptions)

MR. SPEAKER: The entire House is very anxious on this point.



...(Interruptions)

MR. SPEAKER: | am asking the Minister to say something. Why are you unnecessarily spoiling the atmosphere?
...(Interruptions)

SHRI K.H. MUNIYAPPA (KOLAR): What is the budget allocation for the development of SCs and STs?

SHRI YASHWANT SINHA: | will share the figures. These are all published figures. A situation has arisen in many a
State where individual MLAs who form part of the MPs' constituencies are getting much larger sums of money than
the MPs = | am told. It is also my experience that for Members of Parliament, Rs.2 crore is neither here nor there.
The amount of Rs.2 crore is a very small amount that we get to spend buta€,...(Interruptions)

SHRI MADHAVRAO SCINDIA (GUNA): The rest of it must not go on record! a€;...(Interruptions)

SHRI YASHWANT SINHA: Especially in the State from where | come, the situation is that the District Magistrates
and other officers who are involved in development work really do not bother about Members of Parliament. They
do not bother about the Central Ministers. It is true. We cannot get and at least, | have not been able to get a single
Indira Awaas house built in my constituency on my recommendation. This is the position. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : The same is the position in my case alsoa€;...(Interruptions)
MR. SPEAKER: He is going to give a positive reply.
...(Interruptions)

SHRI YASHWANT SINHA: What is needed to be done is and it is not merely a question of raising the money which
is available. Shr Prabhu Nath Singh has asked to raise it to Rs.6 crore. We will find that even Rs.6 crore would be
inadequate because about Rs.100 crore are flowing into a district for development purposes in which we have
absolutely no say. So, this is a more serious matter. Sir, | would suggest that alongwith the Minsiter for Rural
Development, myself and the Minister for Programme Implementation, you may call a meeting of political
partiesa€, ...(Interruptions)

MR. SPEAKER: | am also having a constituency.
...(Interruptions)
SHRI C.P. RADHAKRISHNAN (COIMBATORE): You may raise it to at least Rs.5 crore.
A& HEIgd Wi | & Ferm, g el
SHRI YASHWANT SINHA: That is why, as | said, it is not merely a question of increasing the allocation.

It is also a question of the whole institutional revenue. What is the role of a Member of Parliament in the
development process of his district? This is the issue which has to be determined. =g v@ T& & @ T =€ sa1 &
IR A 71 8, IS Jer e 2| A€ =auE) ol seaw wEey, d e e wwm 5 o s 'R W tE dod gargyl SEH R
oS Tl B @R B | B A TS g ddi @ ar # 5 MPLADS faen g1 anfy ok S& |1 |1 ot 9§68 & 9qd § 99t
Hftr g &ft fren & e § 78 91 w9 & Tau e #ifén gargyl an we 9ue Yoy qar €1 &€ ( =aum)

MR. SPEAKER: | shall now put the Supplementary Demands for Grants (General) for 2000-2001 to the vote of the
House.

The question is:

"That the respective supplementary sums not exceeding the amounts on Revenue Account and Capital
Account shown in the third column of the Order Paper be granted to the President of India out of the
Consolidated Fund of India to defray the charges that will come in course of payment during the year
ending 315! day of March, 2001 in respect of the following Demands entered in the second column
thereof, against Demand Nos. 1, 3, 4, 6, 8, 11, 13, 25, 40, 45, 54, 58, 63, 64, 68, 69, 71, 73, 78, 79, 81,
85, 87, 95 and 96."

The motion was adopted.



MR. SPEAKER: | shall now put the Demands for Excess Grants(General) for 1997-98 to the vote of the House.

The question is:

"That the respective excess sums not exceeding the amounts shown in the third column of the Order
Paper be granted to the President out of the Consolidated Fund of India to make good the excess on the

respective grants during the year ended 315! day of March, 1998 in respect of the following Demands
entered in the second column thereof: -

Demand Nos. 14, 47 and 80."

The motion was adopted.



